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12.48 hrs.

STATEMENT RE. SETTING UP

OF O COMMISSION FOR A HIGH

COURT BENCH IN WESTERN
UTTAR PRADESH

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR):
Mr. Speaker, Sir, On 15th April,
1981, I stated in this House that the
Government had decided to set up
a three-member Commission to con-
sider all aspects arising out of the de-
mand for the constitution of a Bench
for the Western Districts of Uttar
Pradesh and various aspects of the
recommendation made by the State
Government,

2. I take this
form the House that the Commission
has been constituted and will be
headed by Shri Jasv“ant Singh, retired
Judge, Supreme Court of India. Shri
Produtoor Sriramulu, a retired Judge
of Andhra Pradesh High Court and
Shri Karam Singh, a retired officer of
the Indian Administrative Service
will be its Members. The Commis-
sion will have its headquarters at
New Delhi and will be required to
submit its report within six months.

I make an appeal to all concerned
to extenil full cooperation to the
Commission.
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MR. DEPUTY-SPEA,KER: He

wants your co-operation.

12.49 hrs.
BUSINESS OF THE HOUSE
THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH):

With your permission, Sir, I rise to
announce that® Government Business
in this House during the week com-
mencing 7th September, 1981 will
consist of:

1. Consideration of any item of
Government Business carried over
from today’s Order Paper.

2. Discussion and voting on the

Supplementary Demands for Grants
(General) for 1981-82.

3. Discussion on the Resolution
seeking disapproval of the State of
Nagaland (Amendment) Ordinance,
1981 and consideration and pass-
ing of the State of Nagaland
(Amendment) Bill, 1981, as passr
ed by Rajya Sabha.

Consideration and passing of
the following Bills:—

(a) The Working Journalist:
and Other Newspaper Employees
(Conditions of I"*rvice) and Mis*
cellaneous Provisions (Amend-
ment) Bill, 1981, as passed by
Rajya Sa*bha.
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(b) The Economic
(Inapplicability of Limitation)
Amendment Bill, 1981.

5. Discussion on the Resolution
seeking disapproval of the follow-
ing Ordinances together with con-
sideration and passing of the Bills
in replacement of them:—

(a) The Income-tax (Amend-
ment) Ordinance, 1981.

(b) The Essential Services
Maintenance Ordinance, 1981.

6. Consideration and passing of
the following Bills, as passed by
Rajya Sabha:—

(a) The Special Courts (Re-
peal) Bill, 1981.
(b) The Cinematograph

(Amendment) Bill, 1981.

(c) The Sales Promotion Em-
ployees (Conditions of Service)
Amendment Bill, 1980.

MR. DEPUTY-SPEAKER;  Shri
Madhukar. 1 hope you will not take
more than two to three minutes. Be
short. There are ten members. It will
take one hour. Then, you will have
no time to spe«ak.  That is what I
am telling you.
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MR. DEPUTY-SPEAKER: Thank
you, very much, Mr. Madhukar. Shri
Banatwalla.

SHRI G. M. BANATWALLA
(Ponnani): Mr. Deputy-Speaker, Sir
the Government business should in-
clude a statement by the Government
on an important matter. Recently, an
all-party delegation from Kerala, led
by the State Chief Minister, met the
Prime Minister in New Delhi. The
delegation has presented a memoran-
dum on certain important matters
like import policy regarding coconut
oil, natural rubber and cocoa. Crisis
in tea industry in Kerala, and others.
These are matters which are having
a great adverse effect on the economy
of Kerala. Earlier, the Kerala Legis-
lative Assembly had also passed a
resolution to move the Union Gov-
ernment in the matter. I urge upon
the Government for an early state-
ment giving its reaction to these vital
issues.
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MR. DEPUTY-SPEAKER: Why
do you talk about everyday. You arc
announcing it every day.
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MR. DEPUTY-SPEAKER: May
be, he may be in any party but the
socialism or socialist must be there.
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SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, heinous crime is
being committed against women in
various parts of the country. It is a
very serious matter. We have already
witnessed it in Shivpuri district of
Madhya Pradesh. Therefore, Govern-
ment should take it seriously and pro-
vide time for discussion in this
House. Tlie second matter is that the
University Grants Commission’s Re-
ptort has not been discussed for seve-
ral years. Therefore, Government
should provide time for the discussion
of that Report because education is
a vital subject.

«Vv WPWT " («TtMT)
SRET5T, 4 1981
" «rmff " "

(Hooghly): Sir, I want a discussion
in the House next week on the follow-
ing two subjects.

A large number of industries in
our country have become sick as a
result of wrong policies and unscru-
pulous practices of the owner and
management of the several industries.
There have been repeated appeals to
the Government of India on behalf
of the workers and employees to im-
mediately nationalise these industries
which have been deliberately made
sick in parochial private interest.
The jute induistry, tea industry, textile
industry have been allowed to pur-
sue such policies as could make many
of the units in these industries sick.
But the Central Government have not
so long paid heed to the demand of
nation”isation or at least take over
of these sick units. In the interest of
our economy as also in the interest
of lakhs of workers and employees
of these sicl” units such units shovUd
immediately be taken over. Scarcity
of raw materials and marketing faci-
lities are also some of the causes of
sickness of some units. There have
been repeated appeals for natinalisa-
tion or taking over of units like In-
chek Tyres Ltd., National Rubber
Ltd., Mohni Mills Ltd. etc. where
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thousands  of workers are facing

severe hardships.

My second point is that the jute
growers in North Bengal and other
parts of Eastern region are not get-
ting fair price of raw jute. Although
the peasants’ organisations have been
persistently demanding Rs. 300/- per
quintal as purchase price of raw jute,
the Central Government has fixed
Rs. 175/- per quintal as purchase
price. But Jute Corporation of India
is not entering the market and price
of raw jute has come down to as low
as Rs. 30/- per quintal at some
places.

Sir, I would like to have discus-
sion on both these issues in the next
week’s business.

SHRI SOMNATH CHAITER-
JEE (Jadavpur): Sir, a large number
of Bills passed by the West Bengal
Assembly cannot become law as the
required assent to be given by the
President of India has either not been
given or has been withheld. The
Bills relate to very important subjects
like Land reforms, Industrial Adjudi-
cation, Education etc. It is a matter
of grave concern that Bills duly pass-
ed by a competent Legislature, giving
effect to the policies of the State
Government, which have been ap-
proved by the people, cannot be given
effect to, which has resulted in the
non-implementation of the Laws and
the perpetuation of the evils sought to
be removed, and bringing about the
necessary changes. The Central Gov-
ernment cannot be allowed to frus-
trate the policies and programmes of
the State Government in an arbitrary
manner. Therefore, I request that a
proper discussion should be held so
that the Federal structure in the
country may not totally crumble

down.

My second point is this Calcutta
Port serves the economy of the whole
Eastern region. It should be the
concern of the country as a whole to
improve the functioning of the Port.

BHADRA 18, 1908 (SAKA)
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Not only no adequate steps are being
taken by the Central Government to
that effect, but, a move is afoot to
delink Haldia Port from the Calcutta
Port, to the serious deuriment of the
economy. The West Bengal Assembly
has already passed unanimously a
Resolution against the proposal to
delink Haldia from Calcutta and a
Delegation of M.L.As’ has also called
on the Prime Minister. It is absolute-
ly essential that this important mat-
ter should be discussed in the House
at the earliest opportunity.

SHRI ASHFA.Q HUSSAIN (Mu-
harajganj): An Amendment Bill is
before the Parliament to safeguard
the Minority Statits of the Aligarh
Muslim University. There is wide-
spread feeling in the country and there
is a movement also for the restora-
tion of theMinority character of this
University. It isalso there in the
election promises of  almostall the
national political parties. So, I feel
that it should come in this Session
and in the next week.
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MR. DEPUTY-SPEAKER: You
should be brief, so that you do not
waste the time of the House. It is
onty in the interest of the Opposition.
Yesterday I did not call many of the
Members from the Opposition. Shri
Chitta Basu is an example. There-
fore, I want that you should be very
careful in spending the time of the
House. '

SHRI  BHISHMA NARAIN
SNGH: Sir, I am extremely grate-
ful to the Hon, Members for the valu-
able suggestions they have made. 1
will go through the proceedings and
as usual, Sir, if I think proper, then
I will bring to the notice of the
Business Advisory Committee.

13A09 hrs.
ELECTION TO COMMITTEE

Central Advisory Com mitte e for
THE National Cadet Corps

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): Sir,
I beg to move:

“TTiat in pursuance' of Section
12(1) of the National Oadet Corps
Act, 1948, the members of this
House do proceed to elect, in such
manner as the Speaker may
two members of the Central Ad-
visory Committee for the National

Cadet Corps for a term of one
year from the date of election,
subject to the other provisions of
the said Act and the Rules made
thereunder.”

MR. DEPUTY-SPEAKER: The
question is:

“That in pursuance of Section
12 (1) of the National Cadet Corf«
Act, 1948, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two members of the Central Ad-
visory Committee for the National
Cadet Corps for a term of one year
from the date of election, subject
to the other provisions of the said
Act and the Rules made there-
under.”

The motion wav adopted.

MR. DEPUTY-SPEAKER: There
is a request from the Government
th-at we could take up the Bill o
Mr. Sathe.

SHRI RAMAVATAR SHASTRI:
(Patna): No, it will take at least
half-an-hour,

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI VASANT SATHE): I am
just requesting. We can break for
lunch after finishing this.

(ItUerruptions)

SHRI RAMAVATAR SHASTRI
It is not the rule. How can you ex-
tend.

MR. DEPUn”-SPEAKER: Yes.
the House adjourns to meet at 2.10
p.m.

13.10 hrs.

The Lok Sahha then adjourned for
Lunch till ten minule.s pa™f joimeen
of the Clock.



